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ALLAHABAD

Allahsbad This The 26 f‘i Day of May, 2000,

Original Application No, 303 of 13997

CORANM s

Hun'ble ﬂr. 5. &EWE" 'nimu'-

Indrajeet Yaday son of Late
Ram Nath Yadav, resident of
village=Almepur, Post Uffice-

Melawan Khurd, Qistrict Allshabad,

(' %’ -&d_;f. Ehﬂ S-Kt. .YEdEU)

_Versys

1. Union of India through its
Secretary, Ministry of Defence

Government of India, Mew Delhi.

2, Uirector Generel Ordnence Service,

New Delhi,

3. Commandant, Urdnance Ogpob, Fort,

Allahebad,

CENTRAL ADMINISTRATI VE TRIBUNAL, ALLAHABAD BENCH

seceses Respondents

ssessnee appliﬂmt

- - -
o - —
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Te The applicant, son of late Ram Nath Yadav, an
exws ervicenan (ticket no. 720) has sought the following ranacg.z
(a) To quash order dated 27 ,09.96 by passed by

respondents,

(b) Uirection bg given to the respondents to

appd.nt him (applicant) on any post an compassiopate graund,

as his father an ex-serviceman died in harness on 14,12.89. |

2. Heard the caunsel for the responddits, learned

L

for the applicant is:\-hha-t appearing in the case. Hence, the

case is decided on merits of records U.A, and R.A.

3. As directed by respondent 3 vide his letter
dat ed 23,064,924y the requisite particulars were furnished

vide order dated 23.12,93‘}11& applicant un'danstang that

| _ : theif case for compassionate appoint ed were kedd considered

in relaxation to normal rules. A list of dependents were

3 : /
i N prepared and sept to Respondent No, 2 in which the applicants
: . ‘ £ eono l::“:-u&-]-‘-'f’ bt
) name t at 5. No, 5. Ait whepg recruitment of other
. (N X
¢ dependents were made under order dated 20,064,95, the

applicant's was not appointeds Further appointment was made vide
order dated 04.,08,95 again and the applicant was over

lookeds The applicant submitted that be is one of the most

‘” . : deserving candidate for pampassionate appaintment but he was

not considered by the respondents. The conomic condition

. of the applicant is poor having no earning mamber in the

4o The application has been @pposed mainly on the

follouing grounds.

(1) The applicant and his mother, viz, widow

. ||
'l

of Ehf 3 deceas ed nhi’i? Iq%m_fgmm two ;q:::pamtati on,
the latest representationu i’gg&?ﬁf of on 28,0294

II.._

whereas, the 0,A, was file t:'f"*'f 6{09#{”!:&:“ 2 the petition
] ¥ 1 1‘ . *
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(ii) The applicant has sought guashiny of

order dated 27,09,96 which has not been enclosed, Nor

any such order §& relating Lo the compassionat e appoalntment

1:1 flas-

of the applit:ﬂn?{ This letter relates to the compassidnate
appointment of Ram Lochan Singh. If the applicent wants
that this lebtter showdl be quashed, which is his main

pray er in the U,A,y then he shauld have made him a party.
Besides, quashing of this letter does not in any way serve

or meke his prayer for campassionate asppaintment stronger.

If this order, even for arguments' sake, is quashed,
it would be a fruitless exercise = The demand is not only

U»\i’"
illecal but preposterously gad of context,

(iii) The compassionate appaintments are
considered by = Board on objective evaluastion of each
and every case = Sclection and appaintments are made in
deserving cased by observing certain objective standards
as Several application for a limited member of posts are

recelved every year, & these numerical norms, the case

_ ‘oo
of the applicant fell short of the score wiish other more
deserving cases were able to secure. Besides the applicant
did not furnish ell the requisite particulars as required
in the format, It is not free from doubt that he could have
onitted to furnish the particularly in full., purposely,

"Hence he missed the rank and to take hirf’ no other vacancy

was available,

) N § S Compassicnate sppaintment is not for

asking or earned as a right, It is dependent on evaluation
of claims made by meny applicants and most important ,

Sla
= Naal' va-}'ldL\
20 ﬂvailability of uacanciaa'p_:l‘ _%La.mc-\--ul:-.. J c
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6o I have locked into the numerical objective
= - T R e

test prescribed by the respondent. This is by far the best
vay to process the claims for compassionste sppaintment.

74 The application fails both on limitation anc

merdts Hence the O.A, is dismissed with no costs,

/hokd




